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DATE OF DECISION 22.4.2004.;q

OO’DZEbriOEnadiROKaLLt&00'.00000-oo--oo;u-o...b.o.o.OQCOAPPLICAIW(S).

I

oo MELULBRUYAN L MES. SR BhRYAD,  HeDek?. §.54%403S: . . . . ADVOCATE FOR THE

APPLICANT(S).

~VERSUS-

...J,fUniOn.Qﬁ.I-ndi-a.-&-O.‘thers..u........-.........._.....QRESPONDENT(S)

' , ~ . .
;MH&M&K%Mazumdﬁfz.§P?P§%Pg.9?99§?l.§Q€.EQ%.a\%%...ADVOCATE FOR THE

e e o

f RESPONDENT(S) «
:
THE HON'BLE MR. K. V. PRAHLADAN, ADMINISTRATIVE MEMBFR.
THE| HON'BLE
1. © Whether Reporters of local papers may be allowed to see the
Jjudgment ?
2. ' To be referred to the Reporter or not-

3. Whethsar their Lordships wish to see the fair copy of the
Judgment ?

4. Whether the judgment is to be circulated to the other Benches ?

Judgment delivered by Hon'ble Member (a).




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No.56 of 2004,
Date of Order : This, the 22nd Day of April, 2004,

THE HON'BLE SHRI K. V. PRAHLADAN, ADMINISTRATIVE MEMBER.

Shri Pradip Xalita _
S/o Shri Rabiram Kalita

Upper Division Clerk
Kendriya Vidyalaya, New Bongaigaon
Bongaigaon (Now under order of transfer to

Kendriya Vidyalaya, Haflong). « « « « Applicant.
By Advocates Mr.U.Bhuyan, Mrs.S.P.Bhuyan, Mr.H.Deka &
Mr.B.K.Das..
- Versus -

1. Union of India
Through the Secretary to the Government of India
Ministry of Human Resource Development
Central Secretariat
New Delhi - 1.

2. Kendriya Vidyalaya Sangathan
18, Institutional Area
Shaheed Jeet Singh Marg
New Delhi - 110 016.

3. Education Officer
Kendriya Vidyalaya Sangathan
18, Institutional Area
Shaheed Jeet Singh Marg
New Delhi - 110 0l6.

4, Assistant Commissioner
Kendriya Vidyalaya Sangathan
Guwahati Regional Office
Maligaon _

Guwahati - 12.

5. Principal
Kendriya Vidyalaya, New Bongaigaon
Bongaigaon.- « « « o« o Respondents.

By Mr.M.K.Mazumdar, Standing Counsel for the RVS.

O R D E R (ORAL)

K.V.PRAHLADAN, MEMBER(A):

This application has been made against. the

transfer order bearing F.No.12-8(10)/2003-KVS(Estt.IIT)
dated 11.12.2003 issued by the Respondent No.3 transferring
the applicant from kendriya Vidyalaya (hereinafter referred
to as KV), New Bongaigaon to KV, Haflong.

2. The applicant is working as Upper Division Clerk
in KV, New Bongaigaon. The applicant have earlier been

transferred from KV, Maligaon to XKV, Nirjuli, Arunachal

Contd./2
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Pradesh vide order dated 4.12.2000 which was cancelled

later on vide order dated 10.4.2001 and vide order dated

16.4.2001 the applicant was posted at KV, Khanapara. The
was

applicant /again transferred from KV, Xhanapara to KV, New

Bongaigaon vide order dated 31.3.2003. The applicant joined
the new place of posting and submitted a representation
dated 4.7.2003 to the Jéint Commissioner (Admn), XVS
against the said transfer order. The applicant also applied
for annual transfer for the year 2003-04 and 2004-05 which
is under consideration of the respondents. By order dated
11.12.2003 the applicant was again transferred from XV, New
Bongaigaon to KV, Haflong. The applicant submitted
representation dated 18.12.2003 aginst the aforesaid
transfer order. The applicant's wife also submitted a
similar representation to the Commissioner, KVS on
22.12.2003. But no reply has been received from the
respondents.

3. ‘ The respondents have submitted writtén statement
contesting the claims of ‘the applicant. The respondents
claimed that the transfer order was passed in the exigency
of administrative convenience and the as per the
recommendation of the Principal and the Assistant
Commissioner. The respondents dénied any illegality and
irregularityAin passing the impugned transfer order.

4, I have heard Mr.U.Bhuyan, learned counsel for the
applicant and also Mr.M.X.Mazumdar, learned Standing
counsel for the KVS. The respondents as per Para 5.1 of the
Transfer Guidelines, may trénsfer any teacher or staff on
administrative ground on the recommendation of the
Competent Authority. The decision to transer any employee
of the KVS rests entirely with the Administration. However,
Administration also need to cater to the welfare of the

employees working under them. Therefore, I am of the view

Contd./3
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thapt ends of justice will be met, if a direction is issued
upon the applicant to file a fresh representation narrating

all his grievances before the respondents. Accordingly, the
applicant is directed of file a fresh representation
ventilating all his grievances to the respondents within
seven days from the date of receipt of this order. If sush
representation is filed within the specified time, the
respondents will consider the same sympathatically and as
per rules and pass a reasoned order. Till the completion of
the exercise, the interim order dated 5.2.2004 keeping the
transfer order dated 11.12.2003 in abeyance shall continue.

Subject to the observations made above, the

application is disposed of. No order as to costs.

( X.V.PRAHLADAN )
AMDINISTRATIVE MEMBFER
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DISTRICT : BONGAIGAON N

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: GUWAHATI BENCH :::

GUWAHATI .

[An application under Section 19 of the Administrative Tribunals Act, 1985]

Shri Pradip Kalita,

»
=
o

© ® N O Ok~ D=

- A A A aa .
S T e =

OANo. SE  of 2004

- Applicant,
-Versus-
Union of India and’Others, . - Respondents,
INDEX"
Annexures Partlculars Page No.
Application 1-13
Verification | it
A Tribunal’s Order dtd.14-12-2000 15-1b
“‘A-1" Order dtd.10-04-2001 VF
‘A2 Order dtd. 16-04-2001 ' 1%
‘B’ _ Transfer order dtd. 31 -3-20038 - 19-20
"C” Representation dtd. 04-07-2003 A-22
“C-I’ Forwarding letter dtd. 16-07-2003 2%
“‘D” Notification dtd. 14-08-2002 24 -
‘D-17 Application dtd. 01-10-2003 . . 2% -3
“E” Transfer Order dtd. 11-12-2003 32
“F7 Representation dtd. 18-12-2003 2%-2G
“F-1”7  Representation dtd. 22-1 22003 U - 28
“‘G” Application dtd. 30-1?-2003 | 39 - 40
“H  Mernorandum dtd. 12-06-1997 4
‘I Certificate dtd. 27-02-2004 42

Filed by -

ol ke Aov
Advoca@ W//-//’?)'b QAM '
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'DISTRICT : BONGAIGAON

IN THE CENTRAL ADMINI,STRATIVE TRIBUNAL :: GUWAHATI BENCH :::

o

GUWAHATI .

[An application under Section 19 of the Administrative Ttibunals Act, 1985]

0A.No. -S5O of 200

- Particulars of the »applicant.:-

Shri Pradip Kalita,

~ Son of Shri Rabiraim Kalita,

Upper Division Clerk, ’
Kendriya Vidyalaya, New Bongaigaon,
Bongaigaoh (Now under 6rder of transfer to.

Kendriya Vidyalaya, Haflong).

Particulars of thé '-Réspondents -
1. Union of Indi'a ,

Through the Secretary to the Government of India,
- Minfstry of Human Resource Development,

Central Secretariat,_

New Delhi —1.
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2. Kendriya Vidyalaya Sangathan,
18, Institutional Area,
' Shaheed Jeet Singh Marg,

" New Dethi — 110 016,

Through its Commissioner.

3. Educétibn Officer,
" Kendriya Vidyalaya Sangathan,
1|8v, institutional Afea,

Shaheed .Jeef Singh Marg, 7

Néw Delhi — 110 016. ' K
4. Assistant Commissioner, |

Kendriya Vidyalaya Sangathan, .. e |

Guwahati Regiqnalv Office,

Maligaon, | ‘

Guwahati - 12.

5. Principal, -

Kendriya Vidyalaya, New Bong_aigaon,v

‘Bongai_gaon.

Particulars of the Order against which the application is made :-

"The application is presented against the order bearing F. No.12-
8(10)/2003-KVS(Estt.111) déted 11-12-2003 issued by the VResponden-t
No.3 ordering. transfer of the applicant from Kendﬁya Vidyalaya, New

Bongaiga_on to Kendriyé Vidyalaya, Haflong in the same rank.
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Jurisdiction of the Tribunal :-

“

The applicant declares that the subject matter of the present

application is within the jurisdiction of this Hon’ble Tribunal.

‘Limi‘tation -

The applicant further declares that the present application is within

the limitation ,préscribed in Section 21 of the Administrative Tribunal Act,

~

Facts of the Case‘ -

_The‘applicant is a citizen of India and is as such entitled to all the
rights and 'privileges guaranteed to the citizens of India by the Constitution

of India and the laws framed thereunder.

The applicant is an employee of the Kendriya Vidyalaya Sangathén

(KVS) , presently serving in the rank of Upper Division Clerk. It m'a‘y be

: mé_ntioned that thpe'petitioner was serving.as Lower Division Clerk in the KVS

since 5" May, 1984. He had to file a w_rit petition before the Hon'ble Gauhati

High Court being Civil Rule N0.4019/97 for his promotion to thepost of

Upper Division Clerk (UDC). The Hon’ble Gauhati High Court vide order

dated 28-08-97 directed the authorities of the KVS to consiaer the case of
thé applicant. for promotion tb the. post of UDC within 4 (four) weeks.
Pursuant thereto, the applicant was promoted to the post of UDC vide the

order dated 2'7—10-1 997 and 'posted_ at Kendriya Vidyalaya, Maligaon.
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. Vide Order date 4'—12-2000,'- the applicant was transferred from
Kendriya - Maligaon to Kendriya Vidyalaya,Nirjuﬁ (NERIEST),Arunachal

Pradesh.

- The épplicant challenged the aforesaid transfer order dated 04-12-2000
before this Hon'ble Tribunal in O.A. N0.432/2000. This Hon'ble Tribunal vide
Order dated 14—_12-_2000 disposed of the said original application directing
the applicant to make an appropriate represdntétion before the concerned
authority and od suCh representation being made, the Respondents were
directed to consider the same and to.passvé_reasoned order thereon . It was
further directed that till the completion of the afofesa&d exercise the transfer

order dated 4-12-2000 shall remain 'suspended.

A copy of the said order dated 14-12-2000 is enclosed herewith and

marked as Annexure — “A’.

As directed by this Hon’ble Tﬁbunal, the applicént submitted reprééentation;
T.hereafter, the authority issued an order déted 10-04-2001 cancelling thé
transfer order dated 04-1 2—200_6. ‘This was followed by another order dated
16-04-2001 whereby the .applicant was posted at Kendriya Vidyalaya,

Khanapara.

Copies of the orders dated 10-04-2001 and 16-04-2001 are enclosed

herewith and marked as Annexures “A-1" and “A-2” respectively.

- Before completion of the stipulated tenufe of 5 (five) years as provided by
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the_ KVS guidelines, the applicant was 'transferred from Kendriya Vidyalaya ,
Khanapara to Kendriya Vidyalaya, New Bongaigaon vide the transfer order
dated 31 3—2003 It may be mentioned that the applicants Ieave period of
174 days from 9-12-2000 to 3—6—2001 which was granted by the “authority

was not excluded while counting the tenure period at Khanapara.

A copy of the said order dated 31-3-2003 is enclosed herewith and

marked as Annexube — “B”.

Being-a disciplined and obedient employees, the applicant complied |

with the said transfer order and joined in his transferred post at New

Bongaigoan. Thereafter the applicant submitted a representatiOn dated 4-7-

2003 to the Joint Commissioner (Admn), KVS through proper‘ channel for
modification of the said transfer order.. The petitioner stated that his wife is
an employee of the Pragyotish Gaolia Bank, which isa Regional ‘Rural Bank
and serving at its Ganeshguri Branch, Guwahati. The applicant drew the -

addtntion of the authority to the provisions of the Government of India office

~

* Memorandum’ dated 12-6-1997 which provided for posting of the husband

and wife at the same station The apphcant further stated that his minor. son’

is a student of Faculty Higher Secondary School, North Guwahati The

applicant pomted out vacancies in the post of UDC in the Kendriya .

Vidyalaya, Mangaldoi and also at-KVS Reg‘ionaI Ofﬁce,Guwahati. (The.’
applicant’s aforesaid application was forwarded to the competent authority
vide the forwa‘rding"letter dated 16-7-2003. |

Copies of the representation dated 4-7-2003 and the forwarding
letter dated 16-7-2003 are enclosed | herewith and marked as Annexures

“C”and C-1 respectively.
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8. It may.be mentioned that the KVS decided to invite fresh applications from
teaching and non-teaching 'stéff of Kend-n'ya Vidyalayas (excluding
Principals and Vice-Principals) for e;féctiﬁg request ‘trlansf‘er during' the year

“ 2003-2004. This is cqntairied in the KVS Notification dated 14-8-2002. This
| scheme has since been extended for the 'year 2004-2005. The app'licant ,
submittecj his applicatign for tr‘ansfe'r.on request for the yeér 2004-2005 on
‘thé ground of joining the- spuse '(catégofy'Cdde .— JSP) and gave the

following choice stations —

~ Station Code‘A | i Place
: }1. ~ | 258 ' " Mangaldoi
2. - 253 | Jagiroad -
'3. 251 ~ Guwahati (I0C)
4 | 249 o Digarg (AFS) -

The applicant filled up the said application on ‘1-10-2003 and the
same was forwa_rded by the Principal, Kendriya Vidyalaya, New Bongaigaon to

the’competent authority on 09-10-2003.

. ;Relevant portions of the- Notification dated 14-8-2002 and the
application dated 1-10-2003 are enclosed herewith and marked as

AnneXureé — D and D-1 respectively.

9. While applicant was expecting a favourable decision on his representation
dated 4-7-2003 and on his application for transfer on request, the applicant:
was shocked and surprised when he was served with a transfer order dated

\\1 1-12-2003 orderihg his transfer to Kendriya Vidyalaya, Haflong.
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A copy of tne said transfer order dated 11-12-2003 is enclosed

herewith and marked as Annexure — “E”.

10. The- apphcant submltted a representatlon dated 18- 12-2003 to the
Respondent No.2 through proper channel h:ghllghtlng his gnévances and
prayed for modification of the,sald transfer. order from Haflong to Mangaldon
or to the KVS Regi‘onal Office at Guwahati. ;Similar representation dated 22-
12-2003 w_as submitted by fhe applieant’s wife. lIt m.ay‘ be ment;ione'd that in
beth the representations it was stated that 2 p}osts of UDC' are presently
Iying vacant , "one i the KVS Regtonal Office, Guwahatl and the other at

| Kendnya Vldyalaya at Mangaldm

Cdpies of both the're_presentations dated 18-12-2003 and 22-12-

2003 are enclosed herewith and marked as Annexures — “F” and

‘."F-1 ” respectively.

11, The applicant because of his illness submitted a application dated 30-12-
2003 to the authority requesting for leave on medical ground, enclosing

therewith a medical certificate of the authorised' medical attendant.

‘A copy of the said application dated 30-12-2003 along with the

enclosed document are enclosed herewith end‘collecti(iely marked as

Annexure — “G”. - .

12. The applicant because of his illness has not yet joined in his

transferred" post.
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14.

15.

It may be ‘mentioned that the Govemment of India in the Ministry of

Personnel, Public Grievances & lPensions (Department of Personnel &

“Training) has ‘framed a scheme for posting of husband and wife together at

the same station. This is.contained iri the Ofﬁcé Memorandum dated 12-06-

1997. The said scheme as contained in the office memorandum dated 12-

06-1997’ is still in force and holds the field. .

A copy of the said office memorandum dated 12-6-1997 is

" enclosed herewith and marked as Annexure — “H”.

The a}applicant’s wife is a perr_nahent employee of Pragjyotish Gaonlia Bank

and is presently serving in the Ganesh’guri Branch, Guwahati as clerk-cum-
cashier. The said Bank does not have any branch or office at Haflong or in

the entire North Cachar Hills district of which Haflong is the district

headquarter. It ha's been the cohsistent 'prayer-of the épplicant before the

auihdrity for posting him at the same station where his wife is serving.

‘.

A copy of a certificate dated 27-12-2004 issued by the Branch ”

- Manager, ‘vPragjyotish'_ Gaontia Bark, Ganeshguri Branch is enclosed

h.erevs)ith and marked as Annexure — “I” .

It may further be mentioned ihat the applicant's son Mastér Bhaskér Deep
Kalita is a student. of Class — V studying in the Faculty Higher Se_condary
School,_ North Guwahati. The anmjal examinationsv in the said school for the
segﬁsion 2003-2004 is‘c;ommencing from 16-3—2004. Further, the applicant’s

parents are quite old and they are keeping indifferent health. 'i'he applicant’s

| presence with his parents has been necessary at this stage of their lives.

~

4
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17.

The applicant has not been informe'd anything by the Respondents

regarding the représentatidns submitted by him and his wife praying for

-

modification of his transfer order dated 11-1 2—2003. It appears that no .action

has been taken on the said representations..

The impugned order of transfer dated 11-12-2003 has caused serious

vprejudice to the applicant. .The'same would have the effect of jeopardising

his family life which in turn would have an adverse impact on his service

"efficiency. His representation on the subject are also lying unattended. The

applicant is aggrieved by the same, hence the present application.

VLGROUNDS:-

(M

For that the impugnéd order dated 11-12-2003 is bad in law as well as.

on facts and the same is as such liable to be set aside and quashed.

" For that the impugned order virtually amounts to a punitive transfer. As
has been stated above, the applicant had submitted a representation dated
04- 07-2003 for. modif cation of his previous transfer order. He had also

submitted his applrcatlon for transfer on request in terms of the KVS

: gu1dehnes dated 14—08-2002 If the authority had any difficulty in accedlng to

the request of the applicant, the applicant's representation as well as his

application for transfer on request could have béen réjected. However,

~ instead of doing thét, the authority in a vindictive manner transferred the

applicant to Haflong.-

For that the impugned order has not been issued in the pubiic interest.

Rather, the same amounts to a punitive transfer.



10

ot
7R A

(4) | } Fdr that as per the Government ofv India policy cbntaine»d‘ in the Office
" Memorahdurh dated 12-06-1997, the husband and wife should invariably be
posféd to.gether‘i~n order té enable them to lead a normal family life and !ook‘
after fhe' welfare of the childreﬁ. it has beeﬁ the persfstént prayer. of the
applicant before the authofity.for posting him in the same station with his
wife. As has been étated above, the éppticant’s wifvev ‘is a permanent

" employee of Pragjyotish Gaonlia Bank and servirig at Ganeshguri Brahch at
' Guwahati. It has branches at Mangaldoi, New Bongaigaon and other places.
But there i.s‘no branch 6r ofﬁce of the said Bank at Haflong as well as in the
entire North Cachér I-;ills District. The Respondents are duty bound to
comply.with such’ Government guidelineé. The failure to do so has vitiated

the impugned order of transfer. | ,

(5) A For th;:\t th‘e applicant’s minor son is in the.midst bf his academic

sessioh. The annual exarﬁinations are starting from 16-03-2004. The
' Hon’ble Supreme .Coﬁrt has held that mid-session transfer orders should be
avoided. Being a model employer, t'he, KVS authorities are required to loék
inté' thé hards‘hibs faced by its employees and try to balance the same with
thel administrative reqi.nir’ements. |

'

(6) - ~For that the épp!icantfs parents are quite aged and are keeping

indifferent health. The applicant's presence :at his home at Guwahati has

- become very essential now at the fag end of his, pérent’s lives.

(7) . For thét there is no necessity or requirement for the applicant’'s
transfer to Haﬂong. The applicant has pointed out before the autho,rity and as

- has been stated above, 2 pdsts of UDC are presently lying vacant, one at

/
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Kendnya Vidyalaya Mangaldor and the other at the KVS Regional Ofﬂce at

-

Guwahati. The applicant's posting in the above places would amount to

substantial compliance of the above office memorandum and would enable the .

applicant to lead a normal family. life as well as enable him to look after his old

and infirm parents.

" For that the applicant has been subjected to frequent transfer. Earlier,
he was transferred vide order dated 4-12-2000 from Kendriya Vidya|aya,

Mallgaon to Kendriya Vidyalaya, Nirjuli (Arunachal Pradesh). That order was

et

‘cancelled vide- order dafed 10- 04-2001 when the applicant approached thrs

.Hon’ble Tribunal. However, by a subsequent order dated 16-04-2001, the

transfer order dated 04-12-2000 which was cancelled by order dated 10-04-

2001 was again modified by'order dated 16-04-2001 whereby the applicant

was posted at Kendriya Vidyalaya, Khanapara. Against the normal tenure ,of'5
. = "'—""“—_F‘-? X

years, the  applicant was again fransferred from Kendriya Vidyalaya,

Khanapara to Kendriya Vidyalaya, New Bongargaon vide order dated 31-03-

a.-—.-"'"""‘

2003 i.e. less than 2 years. The applicant has not yet comp!eted 1 year at New

Bongaigaon when by the impugned order dated 11-12-2003 he is being
transferred from New Bongalgaon to Haﬂong Itis thus clear that the applicant
R

has been subjected to frequent transfer, each time much ahead of the normal

- tenure of oosting. The jurisdictiona!’High Court has held such frequent

transfers to be mala fide.

- For that the impugned order is vitiated by arbitrariness and

unreasonableness. There is arbitrary exercise of power by the authority in the

- present case. The Respondents have acted illegally in issuing the impugned

order and the same.is violative of Article 14 and 16 of the Constitution of

——— -
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 India. There has been total non-application of mind by the Respondents _to‘ the
. relevant factors vv;hile .issﬁing the impupgned order. There is rﬁélice in law as

' Weil_ as on féct and the same has vitiated the impugned‘ order. The applicant
has been - subjected to an unfair treatment and the samé has prejudicially

’ éffected him.

(10)For that in any view of the matter the umpugned order is wholly untenable

and the appllcant is entltled to the rehefs as prayed for in this application.

VI I_)eté‘ils of the remedies exhausted :-

| The applicant had submitted representation before the authority but

nothing has been done on ,the said representaﬁon.

”

X - Matter not'previguslv filed or pending with any othér Court -

" The applicant has not filed any ot'her"caselapplication in any other

court/T ribunal regardi:ng the present subject mattel'".

X. Reliefs sought :-

Under the facts and circumstances, the applicant prays for the

.following reliefs —

(1) To set a3|de and quash the order beanng F.No.12- 8(10)/2003-
. KVS(Estt ill) dated 11 12-2003 issued by the Education 'Officer,

Kendnya Vldyalaya Sangathan (Annexure E)

i

{



]
(2) To direct the Respondents to consider the tepresentation of the
applicant dated 4-7-2003 (Annexure —¢C”) as well as the applicant's

/ -application for tranéfer on request dated 1-10-2003 (annexure- “D-17);

(3) To pass such further order ch)r‘ orders as this Ho_n’bie Trib‘unal. may

deem fit and proper;
(4) Cost of the proceeding.

XI. Interim order prayed for :-

Pending diqusal o;‘ the preéent application, " the applicant ‘prays for
4 stajléuspension’ of the trahéfer» order beariﬁg F .No.12—8(10))2003—KVS(Estt.III)
Adate—d\ 11-12-2.003 issqed tfy the Education (I)fﬁcer, Kéndﬁya Vidyalaya
| Sangathan' (Annexure — “E”). |

\

XlI. Particulars of the Postal Order :-

- Posjéi OrderNo. -  11:G:378257
Date - - . 01032004
lssuing Office - Guwahati GPO
Payable a'; \ - deahati GPO

XIll. List of enclosures -

An Index showing the particulars of documents enclosed.



VERIFICATION

L, Shr| Pradlp Kalita, Son of Shri Rabi Ram Kahta ‘aged about 42 -
Rumter No. 2L/
years, by professzon service, reSIdent of Cantrad Gotanagar Mahgaon Guwahati -
11 do hereby venfy that | am the apphcant in the accompanying application. |
am acquamted with the facts and cnrcumstances of the case. | hereby venfy that

/

the _statem_ents made, in paragraph_s |~to XHI are true to my knowledge,and that 1.
have not éuppreésed any material fact. . .

Guwahati.the 3" day of March,2004 | ~ Applicant
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| A MNCKUYL - A
CENTI AL ADNINISTFATIUE.THIBLNAL .
GUWAHAT] BFNCH: GU A HATI: 5__',

‘ URIGINAL APPLICAT{ON NO. (,32-/%
e .eﬁ;/:’/.’\:“é.'jr’.l”. ./K. ‘.‘.‘ZS’.. *t e s« .. .Applicant,
e ' versug

‘ Union of India % Ors . .. .., “ e e Respondents,

Fer the b“plipant(s) M5 B Jei £A s .
o "o (1' S\V\A oy . .
1] L‘» . /< . C7 ET N MM ,
e : \ ot ' o -~ CQ‘('\ . .
Yoo F 3 the ne Ondenlts- m:' . @3 ’0 ‘/.0’: o €., ) . ‘
T ewonaent | /7/L&Y- A Kus - g

bl I R SN PO

e - . —-— -

] .
$4.12.0b present, The Hon'ble mr D.N.Chow~
‘ dhury, Vice-Chairmap.

The Hon'ble Mr M.P.Singh,
Administrative Member.

N

. and wife at the game 8tation. Mr s,

#arma.learned Counse) appearing for

the appljcant referred top the Offjice
Memorandum o . 28034/7/86-Estt (a9
‘dated 3.4.86, which {is supg?quqtlx__
‘‘‘‘ ainended in 12th June, 1997, Also
heard_gr B

-P.Tcdd, learneq counse]
fcr Kvs. '

S;née the matter felates to the
area of administratgon. we are of
; the view that 8nds of %ustjce will
L ‘ i be metf;f a direction is iggyeq to
C : the applicant to make an appropriate e
Jfepresentation before the concerned i l
: au}g%i%%{ing his grievances within a

\ . week .from today.

If such r'epresenw '

RN

.




14.12.00

- (a ’I(} . . ST T T T e T, RTTITEE S T

0.A. 432/2000 -

-tation is made, 'the respondents shall

consider the same'as per the departmental
’YQ“&PMK\
guidelines and pass neceasany orders

'thgreon. as expeditiouslylas possible.

dated:4.12.2000 pertaining to the applican
W

Ti1l the aforementioned exercise is ,
compdebed. the impugned order of transfer }

e

it

t:ansferring him from Maligaon to Nirduli ;2
shall‘jemain suspended suspended. ' ﬂj
With the above direction the applica- El
tion: is disposed of. There-shall however,
i
]

s
' be no order as to costs. - 4,
- - ”-,, - - v T
I i - 8d/=VICECHAIRMAN - e
- : Sd/MEMBER (A) ‘ Co

Mﬂodtobotruocopy L .
2t . ‘)_oo '
W o
g8ecMan Officer (V) '
&A™ wfusth ( Sifus W
Cemtral Administratisa Tribunad
S gaistis 2 hein
Guwahati Bernch, Guwahat-p
) madw, s ({O
. { Q/L
) $ -\4‘1/
e E ﬂﬁ
3 1ﬁ} JW
' . 4
ot 3
o | ' é ';
- ‘ ‘ é
(o ’““’m‘h ra Do e Gopp.
f}h fw\ﬁiw 7
;



-17-  ANNEruRE - Afﬁ

- - -Kendriya'Vidyalaya Sangathan . . ... -
- _ (Esstt.-IV Section) 4 T i%
) . ‘) ' 18, Institutional Aren, ,
: ‘ Shaheed Jeet Singh Marg,
New Delhi-110016.
F.No.12—1(DT)/2®0®—KVS(E-IV) Dated: hQ&k\klpg“
Transfér Cancellation Order
With refefence;to the representation dt./—2 =0/ of
Smt. Mira Kalita w/o. Sh. Pradip Kalika, UDC, transfer
order of Sh. Pradip Kalita, UDC issued vide order of even
"~ no. dated 04~12-2000 as per provisions contained in para
iﬁﬁfaL 16(1) of Kendriya Vidyalaya Sangathan's,, Guidline from
‘ Kendriya Vidyalaya, %:Maligaon. to Kendrivya Vidyalaya

Nirjuli(NEHIEST) is hereby cancelled.

t

This issues with the approval of Commissioner, KvVs.

et

(M.K.Rao)

Dy. Commissioner(Admn.) Lo

Copy'to:

1. ) Sh. Pradip Kalita, ubpc, kv Maligaon.

% Smt. Mira Kalits w/o Sh. Pradip Kalita, Railway

‘ qr. no. 285/A,  West Gotanagar, Maligaon,
Guwahati-781011. ’

3. The Principal, Kendriya Vidyalaya,
Maligaon/NirJul&(NERIEST).v .

4, . The Asstt, Commissioﬁer, (RO) Guwahati, As  Sh,

Pardip Kalita has filed O.A, No., 23/2001 in the

CAT Guwahati bench, aginst his transfer order, hence

he is requested to inform  the - Hon'ble CAT,
accordingly underp intimation to thig office.

5. The S.0. L&C Section alongwith file bearing No. &7-ﬁ
. 19-171(4)/2001-Kvs(Lsc). e
6. " Guard file. -
! @&)



S 'Kendriya Vidyalaya Sangathan
(Estt. 1V Section)
18, Institutional Area,

"Shaheed Jeet Singh Marg,
NEW DELHI - 110 016. ?

No,F.lZ—l(DT)/Z@G@—KVS('E.IV)/(@/ DATED: | €, 4 2oy 3 ,1

i

MODIFICATION ORDER

. | . .

In partial modification, 'the transfer of following employee

ordered on public interest vide this office transfer order of even

number dated 4.12.2000, is hereby modified in KV as shown in col.; 5
against his name as under:- ' .

S1. Name of | Transferred Modified to KV
No. UDC From KV To KV

1 2 3 4 5

Sh. Pradeep Maligaon- - Nirgjuli Khanagg;a“

Kalita,UDC

The other terms and conditiods of above said transfer order
dated 4.12.2000 will remain the same,

'This issues with the approval of Commissioner, KVs.

Ci7tos

(M.K.Rao)
Dy. Commissioner(Admn.)

Copy to: ' S v
| W \
. e (0%
M~ Individual concerned, SR Y et
wzf. The Principal, Kvs concerned, 'D-me,
3~ The Asstt. Commissioner, KVS, ROs concerned. .‘Aﬁ$'
: : : ' e
4~ ' Guard file. @f&ﬁ e
\1\:.)’4 ”‘
wb& ) } %ﬁ%lmi““bu
&~ xS R
refl?ﬁlaﬁwvr
™ (::\;’:"a\ :




Annexure - B

18, INSTITUTE ZONAL AREA
SHAHEED JEET SINGH MARG

No.12-1(D)/UDCL/20003/K VS(Estt.III)

NEW DELHI - 110 001.

TRANSFER ORDER

Dated 31-03-2003

In terms of clause 10(1)&(3) of the transfer guidelines which inter alia provides to create a

vacancy so as to accommodate the persons who are figuring in priority list II, as per their priority

position, transfer of the following is hereby ordered on request/in public Interest. The lady

employees getting displace out of the Notional zone have been adjusted against the vacancy within

~ the Notional Zone subject to its availability. Otherwise, the seniormost male teacher in the Notional

Zone has been displaced out of Notional Zone to restrict female employees displacement within the

Notional Zone. In case both the above options were not possible, the female emplbyees have been

displaced out of Notional Zone. This is‘ as per amended clause 10(2) of the said guidelines circulated

vide 1-1/2002-2003/KVS(E.II) dated 8-1-03.

The employees transferred in public interest is entitled for all transfer benefits as per KVS

Rules. The transfers are with effect from 1/4/2003.

POST : NIS SUBJECT : UDCL

PNo. | Emplovees Nanie "1 Sex | =™ TRANSFERRED*—— Female | Nature of

R.No. | UAN/SSN' : pFrom < To » Disp. | Transfer
KV STN RGN NZ KV STN RGN NZ I-Z For

| 2 3 ' 4 5
1 Naravan Chandra Kalita M 1435 224 10 1442 227 10 On
22 6023 New Bongaigaon Guwahati:Khanapara request
(BY DISPLACING) B
| Pradip Kalita M | 1442 227 10 1435 224 10 Ulc 10(2)-
22 6024 . Guwahati : Khanapara New Bongaigaon

This issues with the approval of

NZ = Notional Zone

o
o e grﬁ‘ W

We 2
bk

M‘"‘ F

the competent Authority of KVS

Sd/- xxx xxX
31-3-03

JOINT COMMISSIONER(Assam)




DISTRIBUTION :-

1. The individual concerned.

2. The Principal concerned with the direction to relieve the employee immediately.
They are also directed to intimate this office/RO concerned about relieving/joinin
of the employee. ‘

3, Asstt. Commissioner, KVS, RO concerned for information and necessary action.

4. Audit and Accounts Officer of the Region concerned for necessary action.

5. General Secretaries of the recognised associations of KVS.

6. Office copy.
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2. B That sir, my wife 1s Region

Khanapara, Guwahatl to K.V, New B

Anneriive -C

From j-— Mr. P. Kalita '
Upper Division Clerk
Kendriya Vidyalaya,
N, F, Railway,

New Bongaigaon,

To,

The Joint Comm!ssioner (Admn.,) | i
Kendriya Vidyalsya Sangathan, ' i
e Touitalion ) L, g
Shahidjeet Singh Marg,
New Delhi - 1€,

Dated, 477 July,z003, |

P

(Through Proper Channel)

 Sub - Modification of transfer order from K,V

- New Bongaigaon to

K.V. Mangaldoi Or nearby Guwahati in respect of myself,

Re spectad Sir,

b

With due respect ahd profound submission,-i b

eg to state that
"he few following iines before '

your honour for favour of yeur kind
consideration and reCessary action please,

1, That Sir, s.ana,recently I have been transierred from K.V,
ongaigaon in compliance in your KVS
(H.Q.) New Delhi letter No, F

dt. 31/3/03,
Accordingly, I had reported for my dutijes as WC cn 24/5/03 ot K.V,
New Bongaigaon, '

‘ ¥ al Rural Bank employes under
rragjyotish Gaonlin Bank, Ganeshguri franch, Dispur, Guwahati (A Copy
of the Service Certificate from the e

mployer is enclosed hevewith for
your kind perusal as Annexure-A) about 20 K.m,

distance from my
residence of Maligaon to duty place where wy whole family are residing ‘
alongwith my minop

child as well as my ailing poor health Lather who
is residing with m ard wholly dependept upon me,

g
Q
g
m I
5
o+
H
o
o
<+
3

from my residence of

_ L possible to look after my child iec
far from the away of the education/wel fare without helping of father

O
ne warks and thereis no

any member to look after ny family in the present station,

aid earning momber of our fan
bregd esrner of my family as well gs Ly ailing father pore than 65
years old has beepn suffering from Asthmy with nypotensicn is still
unler tregtment at the consulting Doctort g S0 thay are helpless in my
absant gt the regidence or lialigaon, Guwahati (A Sopy of the Tregtnant
Ceviificate frem the AMUA, is enclesed hoerewlth fop e
&3 Annexurce-B),

i1y, only

AU I ey, }

\
5 That sir CI Care to know from reliable source that there 15 g '
new Kendriyg vi yalaya  has openzd at Mangaldoi, Dist, Darreng, from

the academic year 200%-~04, Hence Cn2 post of D2 44 lying vacant in

K.Ve Mangaldol yhlch Place is a convenient fop me %o and {ro journey
daily from Maligaca to Manga

1ldodi Busg services is available gnd allow
m2 to continue best services to the K,V.S,.

Contd

-
08t L.



6. - That Sir, I would like to draw your kind attention in provision
containedx in Govt, of India, Ministry of personal, public Grievances
& pensions O,M. No, 28034/2/97/ESIT (A) at, 12th June,1997/)%

emphe sising the need for posting husband and wife in a single station
and also there beirg & stamp of approved by the 5th Central Pay
Comuission recommendation regarding the need to post husband and wife
may invariably be posted together in order to enable them to leed a
normal family life and look after the welfare of the children,

nogent wihichi 1s not saie at ell ror a lady alongwith my minor child
without helping of the attendant as because as a lady she can not
residing alone at the present law and order situation prevailing in
Guwahati as disturbed area still danger to the human life, Besidesz, I

gm also facing certain problems which are beyond my control to solve
and thus I am mentally disturbed here,

In view of the aforesald facts and circumstances, I pray yowr
honour to modify the transfer order {1om K,V. Ney Bongaldracn to K,V.
Mangaldol, District Darrang or nearby Guwahati on compensonate
ground, Moreover your small favour will be great blissing to me argd
help me render my best services to the K.V.S. being free from big
worries of domestic 1life to avaid any untowards incidents,

Therefore, I earnestly request yoﬁr good office kindly to look
into the matter personally to modify the transfer order from K.V.,
New Bongaigaon to K.V. Mangaldoi, And hence I may kindly be posted at

K.V. Mangeldoi (Dist, Darrang) on compensonate ground fLor your kind
favour is solicited, '

Hoping your early actlon is eagerly awaited,
Thanking yov in anticipation,

Yours faithfully,
Enclo, ¢ As above.

ﬂiw .q
( BRADTP KALITA')

1

Advance in Copy to :=-

The Joint Commissioner (Admn,) :
K.V.S. (H.Q.), New Delhi for kind information ard
favourable action please.

Gﬁ@ﬂmﬂg}bﬂ,nm:jZQ;&ZW

.
Sapscuss
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Phone - 2571749 .

o S - e 2571793
igajmﬁm . Regional Office Tele Fac. oo ired _
Ui s taligaon Chanali . ¢
TR} se) 013 Guwahati - 781012 Annexvre C-1

Ay e e e T—

ECips : .
Daled 16-07-2003;
| . ( A ; .
To i | - 4

The Joint Cbmminsion&r(ﬁdmn.)

Kendriya Vidyalaya Sangathon(iHqrs), f
Raw Delhi 1 {6, L

"R 10-3/2002-RVS(GR)/ (K 51 — % D

Subject t Formaxding. of spplication of Mr, P. Kalits, upc,
Fondriya Vidyalaya, New Borjaigaun tor transter
to Kendriya Vidyalaya, Mangaldoy - regarding,

Sirp

I am forwarding herewi il
dated O4th July,2003 of Mz,
Vidyalaya, Now

the copy of application
Pradip Falita, unc, Kendriyeo
Bongaliguoon Tequesting for modification of
|| hls transfor fro?\fﬁﬂﬂ{i}“ V;dynlayalﬂNgymggggggggpn fo__ -

v&\ Kendriya Vidyalaya, Mangﬁiasl“for~a;cessory action at 76ur
k—_.\“\-‘_ —————— —— . . e e . —
end,

'Yourc faithfu}}y,
Enclo 3 As abovg, . A

¢ 5. 5. SEFRAWAT )
ASSISTANT  COMMISSIONER

i R . re— f ey
" fanr "\'/-‘(\[‘&'\ -

- - L)

ﬁh{f& Jﬁ;j&gﬂ
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Rod[ Gredelet keNDRIVAVIDYALAYA SANGATHAN Anngrvre - ,
‘ . 18, INSTITUTIONAL AREA
')'\ .) SHAHEED JEET SINGH MARG
2% | “NEW DELHI -110016.
- ESTABLISHMENT SECTION _
F.1-1/2003-2004/KVS(Estt-1ll) Dated:14.08.2002
The Principal,
All Kendriya Vidyalayas '
Sub :  Annual request transfer in resbect of teaching and non-teaching staff of Kendriya Vidyalayas{,""

request transfers for 2003-04, as the earlier application does not conform’

for the year 2003-2004 - applications regarding.

SirfMadam, .

It has been decided to invite fresh app
Vidyalayas (excluding Principals and Vice-Principals)
2004. All are eligible to apply except those covered

___; T s

[

'
LN

lications from teaching and non-teaching staff of |
for effecting request transfers during the year 2003- _
by clause 18(d) of the existing transfer guidelines.

Application format has been modified now and accordingly instructions have been revised to that extent.

Hence those employees who preferred applications
circular No. F. 1-1/2002-KVS (E.II1) dated 14.8.2001 a

they will not be considered strictly. Principals are req

2. PUBLICITY.

-perspective is necessary to fill up the applicatio

There have been general complaints that

not made available to the applicants. It is made
wherever necessary. Therefore, a set of three
tions. One copy is meant for official use, another for re
Vidyalaya Notice Board.

3. HOWTO APPLY

(i)  Eligible employees desirous of seeking tra

cate) in the enclosed format (either for int

- (i) The applications must conform to the given format both in form and content. )

(iii)  No enclosure is allowed with the application.

(iv) Medical Certificate in support of request

employment of spouse are part of the application. Th
body of the form itself to avoid detachment,

(v)  Over-writing must be avoided.

(vi)  Utmost care should be taken to fil up co
careful reading of all the instructions in th

even if filled inadvertently, may lead to wr.
on.

clear that the awareness of the instructions in proper
n form without mistakes and with the correct code (s)
copies of this application is being sent alongwith instruc-

rrect GPF/CPF No., KV codé and Station codes after

ong transfer/p%ting, which cannot be changed later !

for their request transfer in response to KVS(HQ) !
re also directed to épply afresh in the new format for . f

nr'to the present requirements and
uested to_ensture this. ‘

the instructions accompanying application form are

ference in the library, and the rest for display on the

nsfer can prefer only one application (in quadrupli- = |
ra-station or for inter-station). ' ’

on medical grounds and/ or declaration regarding
ey should be obtained/recorded on the =

i
£
+

e prescribed columns, respectively. Wrong codes, -

-



4. - CODE OF CONDUCT REGARDING CANVASSING OF NON-OFFICIAL /OUTSIDE';INF.LU-
- ENCE ' s

Attention of all concerned is drawn to the provision of Article 55 (27) of Education code and
Rule 20 of CCS (Conduct) Rules. The employee concerned be informed that any violation
thereof shall render them liable for disciplinary action. Canvassing in any form, Overt or
Covert, direct or indirect will automatically disqualify teacher/staff from being considered for
transfer and his/her name will be removed from the priority list of transfer and di§ciplina(y
action will be taken against the teacher as per CCS (CCA) Rules, 1965. A

Ayt
i EA

1

o e

e“'l

5. ENDORSEMENT: | - - e
(i) | The applicatio'n, énd declaration wherever necessary must be signed by thléjl‘em-
ployee himsellf/_herself. Applications endorsed by spouse, parents etc for. and on
behalf of the employee is not acceptable and hence should not be forwarded. Medi-

cal Certificates must have the signature of Civil Surgeon/Chief Medical foicéf.' {‘T’

(i) The forwarding note must be endorsed by the Principal after satisfying himself'/
herself personally of the correctness of the entries made by the applicant. It has
been observed that the details furnished by the applicants are not subjected to proper
verification before endorsing the forwarding note. Therefore, the Principals are re-
qQuested to pay their personal attention to ensure correctness of the entries, so that
wrong information does not affect prioritization. Any wrong information filled in by the
applicants and duly counter signed by the Principal will attract disciplinary action
against the individual as well as the counter signing authority. L

6. SUBMISSION OF APPLICATION

Last date for submission of applications tothe Principals of the concerned Vidyalaya, in quad-
ruplicate, is 1.10.2002. These may be arranged as infra-station and inter-station requests and forwarded
in duplicate (in two lots with separate lists) to the Assistant Commissioner of the Region concerned not
later than 10.10.2002 and one copy of the application may be retained in the Vidyalaya and the remaining
copy containing Principal's endorsement be returned to the employee for his/her reference & record.
Application of the employees who are not eligible to be considered for transfer in terms of Clause 18 (d) of
the Transfer Guidelines should not be forwarded to the ROs. Advance copy of application(s) forwarded
directly by the Principals will not be entertained by the Head Quarters. Principal should forward the
applications to ROs as (preferably once in a week) and when received. after completing the formalities.

instead of waiting for the last date. Once the transfers are effected, request for cancellations of transfer
will not be entertained. , ‘

f

7. LATEAPPLICATION:

Applications received after the stipulated dates mentioned above, will not be considered. The
applicants and the Principals should, therefore, strictly adhere to the target dates specified in para 6
above. In order to avoid any rejection of application for want of correct information from the applicant'and
subsequent rectification at RO level the applicants ate requested to submit their forms well in time.” -

-
!

|
]
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Copy forwarded for information and necessary :action to :-

1.

, j Asstt. Commissioner, All Regional Offices, Kendriya Vidyalaya Sangathan.

(a)

Instructions given vide KVS (HQ) circular No. F.11/95-KVS(Estt.1Il) dated 6.9.95 may also be |

He/She is requested to go through each set of application carefully before submis-

sion. May send one set to KVS (Hqrs) duly completed in all respects as under, soas

to reach by 31.10.2002.

A.  PGT,TGT &HM: As one bundle to Estt.lli
| Section
| B PRT, Misc. Categories &  As one bundle to Estt.IV g

Section
Non-Teaching Staff:

(Except Group-D) .

followed, wherever required. The instructions available at clause 2(ii)(b) of transfer guidelines

may be followed scrupulously in the case of non-availability of ACR for any of the year indi-

“cated at serial No. 9 of application form.

(b)

(©)
(d)

(e)

May indicate entitiement points of performance as well as total/grand total there at SI.

No. 9. .

Verify the application submitted by the applicant thoroughly.

Shall feed in the application form as per instructions given in the training programme

organized in the first week of August 2002, for the purposes of enabling on line transfer.
The booklet distributed during the training programme may be utilized for the purpose.

A copy of the same is enclosed for ready reference. For further inquiry may contact the
EDP Cell of KVS (Hqrs). '

In case of receipt of application on medical grounds, the same may be forwarded{veri-'
fied by the Medical Board constituted at the Regional level, before adopting the proce-
dure at (d) above. After feeding in the data, one set of application along with Medical

Certificate in original should be sent to the Headquarters for final verification and one to
be retained by the Regional Office

All Officers and Sections of KVS(HQ)

Joint Commissioner (Admn.)

e ————

M f—— . =
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UNIQUE APPLICATIONNO.[ | [ [ T© ]
(FOR OFFICE USE ONLY)

13[8[5leT )"

. GPF/CPE No.
(Strike out whichever is not applicable)
: KENDRIYA VIDYALAYA SANGATHAN .. . .. SR -
APPLICATION FOR TRANSFER ON REQUEST 2004-2005 «
Note 1:Read instructions carcfully before [illing up. ‘

2: Subniit only ONE application in QUADRUPLICATE

e
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2. Whether Male/Female (M/F)

3. D:ncofhirlh(l)D/MM/YYYY) ' |‘512 ] |0i|,6l /] ‘ ‘ ‘

4() " Dalcof appointment in the present post
(i)  Date of joining in the Present Post: !
a.) Inthe present vidyalaya |

b.) In the present station

5. Details of las transfer/posting

Reason Year

Stn. Code
N ERSEN L [5°T7]

0. Grounds for sccking Transfer

a) (i) Death of Spouse within a period of 2 years

preceeding the date of preferring this . Co 'z |
Application(Y/N) - AR
(ii)) If Yes, Date of Demise P ‘”“...J:_.L"_.E] :',-'_! S
(DD/MM/YYYY) \ R el
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b) ' Medical Grounds (Sce Inslruclionk) (YIN) IE ¢ I
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c) © Less than three years (o retire (LTR)‘ground (Y/N) @ '
(due 10 retire on or before 31 .3.2007) ' ‘
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Completion of 2 years of continuous stay in Very hard station or 3 years of continuous stay in NE & hard

_ Stations OR 5 years elsewhere as on 31-3-2004 excluding the period of absence (YMN) - e

Only for those who are at their present plac

(Please fill-up if applicable)

Total : A Lrl2-] /s

* Vidyalaya or closure of stream (PLEASE
(a) Details of present posting
KV Station From
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candasa result of posting on deployment of surplus adjustment or closure of
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lled in only if (a) above is applicable).
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Towal 13

b) Whether ‘MDG’ grounds accepled by Regional Mzdical Doard (Y/N)
i N 4‘ .

¢) Casc ol DSP verification ldonc (Y/N)
i

d) Casc ol LTR verilication done (Y/N)
T

-

PR R i

Mt ! Signature of Assistant Commissioner
S - . - M co - = 2
10, Choice Yidyalaya(s) or Station(s) . _ , .
Instruciions Employcees are ¢li

gible to apply cither for intra-station transfer S1.No. 10.13 OR Infer
Applications filled in for both types of 1

Station Transfers (S.No.10.2).
ansfees i.e. SENo. 10, and 10.2 w

ill Lbe summarily rejezicd.

10.1 For Intia Station trans(er — Choice Vidyalayas K.V./Office
(wiltlvia thic same slalion)

Code
(Please sce inslruclions)
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10.2 For Inter Station teansfer ~ Choice St
(from one station (o another)
(Please see instructions)
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12, Have you given the declaration regarding the
_Employment and place of posting of spouse (Y/N)

13. Have you obtained a MC on the form (Y/N%
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14, Type of disease certificd in the MC ovcrlmll'
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DECLARATION
(l\lmll) ﬁll lhc ln[urm.nmn in lmhl ILllus Strike out whichever ls not applicable)

- .e R

ST ACIRAKB LI T @///9/{//4 /
SHER) PRAD) P KAL / /Wsolunnly chl’m. that my spousc is prcscnlly Employcd at/ endesorders-ol

4.1u44er—lo Lo pyati (A Soendde Bonk (Place)as CLeTk— Ceemm— CAS/y ;(msu,nauon) I =eeee .

_[’_wa&[‘#‘mu_*M?m . (nq)u-lmul/hr.mch) nmu fl Q(gg%;c 30(‘ *

(Date). IHS/her [ull office address with Name and Dwguauon of mnncdnalc snpcnorldcml of sclf cmpIO) ment H/m. as lollow

Name and Office/Registered Business

-Nane and Address of fmmediate Superior Officer - s
Jr Professional Address of Spouse ; -

or Registration No. of Business/Prolession

SERg 150f A ({m*n/co 6097\ [—¢>7?/<’0»[7 Kla m“”‘” o

...................................................
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Signature of the Employce i )/(L/ e

Name . /D/j 1\,&/5 ’ﬁ) Y Wi o
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; A . o
- . '\ '
for Office wse only in Kendriya Vidyalaya . S
*(Strike out whichever is not applicable) ;
’ 1 L
l/ *Disciplinary case js pondis contemplated/ u?mndmi,/nnl conltmphicd dgamﬂ -
ShrifSnrettkom. O (e x’,) Aalc .
\'7‘ "l'-lu:—Mcdicu!ﬁcniﬁcni'ﬂdéclmnhmrgiwn—in—&hc applicatiowitsels [Fohv IR conipaientauthoriiy:

¥Certificd that the details including entitlement points luxmshv.d b) the nppl:c’ml have bren \cn(u.d Inum llu. service uconls and
found correct.

S Q.:

l;__g 0}'7((‘ 23— 5_03 /(_/?41?‘1 EL-)

*SHClhe was on le; 'xlabg.nu:sbneﬁhwﬂwuﬂmy dunng andis suanwaylnot mGiy from duties.  ~
\\\ o ,  (Period) _ o
S . . Vd v
RUA Signature T
N | Namec of the Principal : = KU ATAILL .
R } Office Seal CMRIVLJ AL
SR | B e f o Principal T
'.‘?‘V N Kendf‘,: \l'yal'\\/
,-(,,-;;,‘,7- ; Hew Bongaigoon - 783381 -

Note: 1 SLNo. | o ‘%10 m 15'/'de to be checked and verified by the Principal from the service recordds. They should take
personal interesiZear™ ind ensure that the entries made by the applicant are correct before countersigning. Auy wrong

information [illed in by the applicant angd duly cmmlusu,md Ly she Principal will attract disciplinary aclion .u,unsl H\L
individual as well as countersigning '\ulhm ity.-

l

2, Assistant Comnissioners have (o ensure lh at the corvedd required points are given in SL No. 9 and implement note 1 .;lm\c
in letter and spirit with respect to entries (u Le chiecked Uy the respective Principals within their Region

3. GPF/CPF Account Number also to be checked,
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NEWDEL M1 1001, ~ o
e NO2A8( 102003 VS(Estt.m) Daicd:
o ] “:"l".f . . ‘
. TRBANSFER ORDER
Transfer of  spyi Pradip Kalita, Upc, Rendriya Vidyatay, New -
Bongaigaon i hereby orderegd '0 Kendriys Vidyalaya, Halflong wjth unmediate
ctlect in puhlic inferest, ' v
Hels entitled to T4 Jolning tme etc., a5 per oy rules,
~ This 18sues with the approva] of compeieng authority, KNS, . '
o
O@(l“ﬂ > .
(P.DE\:’ASENA) -
EDUCATION OFCER
COPY TO: .f
V1 Individuaj congemed. :
2 The Principal_KV New Bongajsagn dlongwith the copy of transfer order
in respect of Shri Pradip Kalita, UDC, with the direction (o handover the -
YOPY 10 him and dafeq signatures may please be obtained. fle may be
relicved hmncdlateh; He may pe paid TA elc., as per KV'S Mues. His date
of rehicl should immediately pe ntimated 1o (e undersigned. T
L The Principal, gy Ralllong. The daye of joining in respecy of Shri Pradip P
. Kalita, UDC shouyq Prompily be intimared 19 the undcnigpcd. o
: . Lol "I.
\ 4. The .u§isg-auxt.Conm1jssioxxpr,. b;\'S(RO) SUchm'/(}uwahali. g
p CGuard fils,
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J From :-

Mr. Pradip Kalita S ?))?»k)f(m( - F B ge

Upper Division Clerk T T Lo
-Central Gotanagar . - R
~ Rly. Qr. No. 216 [ A. ’ S

Maligaon, Guwahati—~ 11,

To, . » f. o e VT A S T N '*,;
The Commissioner, -
Kendriya '\’xd)al.ag.l Sangathan, N
18, Institutional Ar_c,l, ‘ oy ~ o
Shahidjeet Singh Mirg, — © o
New Delhi—-16 ] - - & o

| . e v g : B
(Through The Asstt. Commissioner, K.V.S., Guwahati) o

i
Sub :-_Madification of Transfer order from K. V. Halllong to K. V!
' Mangaldoi or K. V.S, Regional Office, Guwahati in respect of
myseclf.

Respected Sir,

With duc respect and profound submission, T hew to staie that the few following

hues before your b oneur for favour of vour kind consideration and necessary action -
Dlease.

1) “Fhat Sir, just six month 1 have been completed st KV New Bongmgaon as
UDC, transferred from KV Khanapaa, o complinee of your transler letter
order No Fo 12 1) / NTS 7 UDCL ! 2003 7 KV SESTT-H did 31
March” 2003 (Copy enclosed as Annexuie

AV Accardmgly Thad reported for
my duties as UDC on 2405 - 2003 i K

NoNew Bonemgaon

2) That Sir, T was not completed of 5 2 yeas service i the present post i the

/-3 '03 cather station ol Guwahan during my tenure sersvice.fl worked at K \
. 1) A~ — i
v ¢ Khanapata wef 01 06 2001 (0:06 01 2003 onscquently Tawas on

L leave we I 09 - 12 200010 07 0623007 The peniod of leave should be -

L\(lll(iLd from absent perod i terms oTerel S TO(2)and () ofthe K V'S
sl
Transier pindelmcE TR dnptaesd 1o 1o accammodate the o

uquc,.\t'
mwmﬁoﬁwmﬁ‘!ﬂ- serusal and ready reference as §
'\nnu\nn B vide BV S ferer No 21000 O2/K VS JGRFIS00 4

- k.
g odtd 13 on - 2000 and Peancipa! KOV Khanaparadever No FOST/R VG, o

2002 - 2603 /1050 G- 07 - tu Do

(Copy enclosed for your ready .
reference as Anneluie - C) Hence the sard u: mster onder did 31 --03 0 2003

" _ x
£ should not have been issued as re Groed alose b
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3) That Sir, since | have been tanstened fiom KV New Hungfug:mn to NV
HalDong N ¢ 1l w saine c:||»;!.g_ilX_\l_il_l_n_(_;_ll[ﬂgnﬂj_l)lgjng‘_(nj‘n|)LI_(MQ:JL_!_§‘,M\.‘/.
¥. New li()m;:liv,:ggg)_}_’g]ﬁgJL;mﬂg[Ipﬁlﬁg.r_gli_lgﬂrm;‘j.'gﬁ__li_wwf__’____-j_{i!_(v)! / 2003 /i
K VS (ST - ) did 11 12 - 2003 (Copy enclosed for your Ide) 3
relerence as Anneyure - Dy : y

1
[
1

4) That Sir, my wil"i::'if;_ fm”?l(fcgiw}ul Rural Bank Employce under Pragyotis)
Gaonlia Bank, (3;1iicf‘siiL'urif‘llranchj Dispur, Guwahati (A copy of the service ! g
certificate from the flfn%plévycr is'enclosed herewith as Annexure - E). About 20 ,
Km distance 'ﬁom'nl,\i residence af Mahigaon 10 duty place where my whole
Lamily are residing.alopg with iy minor child as wel] g my ailing poor healthy .+ 4+
"parents who is wholly"dependent upon me, "

5) That Sir, my mmor child ig studying in Faculty Higher Secondary School ave.
Amingaon, North Cuwahati 1o the standard of Class -V about 15 Km dismncc"‘ ey
from my residence of Maligaon, so it is not possible to look afler my child is
far from the away lof the cducation / welfare without helping of father for
proper guidance of the daily routine works and there is no aiy member 1o look
aller my family in the present station '

0) That Sir, I am the Jow patd carning membe
my family as well my athing father more
from Asthima with Hypotension 15 siil]
doctors, so they are helpless iy my absent at the residence of Maligaon,

Guwahati (A copy of the treatment cerificate from the A M A 1s enclosed
hicrewith as Annexure - F) r

rolour family, only bread carner of
than 65 years old has been sulfering
under treatment at the consulting

7) Fhat Sir, there e two post of LD

are lymg vacant, One i KV Mangaldo
andanotherat K. v § Region

al Othce, Guwahat : :’

8) That Sir, apprehending my transfer, Lmyself as wel as my wife in the month of
July 2003 made representation praying for modification of transfer fromK. V,
New Bongaigaon 10 K. V. Mangaldoi has been forwarded by the Assit
Commissioner, K VoS Guwahan vide Ius letter No F 1o - 372002 -
K.VS. 7GR/ o88] - 82 did. 16 - 07 - 2003 (Capy enclosed for your ready -
reference as Annexure — G). Ruther, 1 ¢could come to know aboyt my order ()l"’:fjf,'ff. f
transfer has heen issucd’ notin the’public interest bu for some ather (:mploychi el
ignoring my ¢laim B e i RN

AR

9) That Sir, I would life 1o dia vour
Govt. of India, Ministry of Personnel
280}1/2/97/ES111~/\du112ﬁ

1
c

¢

P
kind wttention 1y Provision contaned 1n il
- Public Grevanceg & Pensions O M. No. i' :
06 - 1997 s appheable to K, V. § if ‘-f‘ J
Comd .. . 23 I
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[0)Thal Sir, ipt thc?lf)r'@' $

| disturbed here,
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3+ g . . ’ ! 3
- . . . .
Employces. An cmphasizing the heed for posting husband

and wife in a single
stamp of approved by the 5%
ndation rcgardmg the need 1o post husl;
ed together in order to unable them to |

Sstation and also there being a.
Comunission Recumme
-may invariably be post

family life and lookza("tcr ’thc.wc_l;‘f

B ‘g

mindr child wnHl(')hl
rii;si‘(]io al@lx?ﬁj} at 1!1"13";
- Cbrain proly cmsﬁw '
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Anview of e afbre aid fact
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'be great blessing {om
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being free from blg.\L
[ERREE] AT

. . B IiE

Therefore, |1 carncstly
personally to modify 1

Hoping your carly action is ¢

Thanking you in anticipation.
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a

| l,n';t_i,ii'clircumstanccs, pr

Halflong o K v
compensonale ground. Moreon
ic and help me rende
r d_?q1cslic I

[ o .
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orK. VS Regional ()ﬂlcc Guw

ahau for your

agerly awited.

1rc of the childrgn.
A}‘.

i not save at all for a |
® altendant as because
1d Order situation, Besides |
I my control to solve and thu
!

cad a ngrinal,
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R
ady along with mly1
as a lady she canijop
am also facing:,
s lam mentally';
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ay your honour to modify..
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cr your small favour wil!
{

I my best services to the K. V';ESl
fe to avoid any untoward incidence -

I
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'
Vo

i
4
i

o
.:;}h
.,"
1
1!“‘
i

!

r

n
"!

ndly to look into ihe matter’ 4}
V. Halﬂong toK.V. .\lungulduit{

t""

i

e ot

K

~ . 3 11\. t N
Central Pay ! ke
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?4om : Mrs. Mira Kalita (Bharali) o }f';
Wife of shri Przdip Kalita ‘o p ;&. o
Pragjyotish Gaonlia Bank o .'--'”i‘@';'
Ganeshguri Branch , - e N
Dispur, Guwahati - 781006, o }fl L
: y A NNZH Ul-“ﬁl-i;}i‘]—-;{'al
. ‘l L N - : ')(I‘: ) .y ..'Lﬁ ol ‘:J. ‘
b C e “yhﬁé e
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}w,1. The ankble;ﬂ'ni%ﬁ%qiokwsﬁgLe ﬁ@f%kwmﬁ .
W Water_Resou?qF D%yeip mgﬁﬂ?F‘, ,é@b$5134‘
t |g . New D;Elhi -,'}1111 OOO:‘ . 3 ) (""!"( f {l{h;. y’i}u "g ',ll ‘
. : R l.s}]i; ARARRTR I IR el
" | 2. The CommissioLert.f‘!rilfi R, " ";J'q‘h., "
T Kendriya Vidyblayaasangathaq,a LRy IR
'l 18,fInstitutipnal_Area}'"'ffy LEQHW 1
[ Shahidjeet SinghjMarg,' ‘r'} *wﬂﬁ' N
. New Delhi-qﬂé. “5W ".‘_, ;51{@ ;
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Sub :- Prayer for modificatidn of tr

Halflong to XVS Re lonal Offi
doi (Darrang Dist.?

ansfer order from K.V, ., H ,
ce, Guwahati or K.V, Mangal- . e
in respect of Shri P, Kalita (Husbaﬁd);’ B

153

Mg 1l B
Respected Madam/sir, | | V!

L
U’al‘ ‘o

t l'm'tll:
With due respect, and profound submission, I beg to égafe the

. ot o .

the following few lines. before your honour for kind considerétid%‘,

and necessary actionj.please, SR
)

1. That Sir, I, Mrs,

Kalita has been' serving in

i
]
'

o
Mira Kalita (Bharali) wife of Shri Pradip
Regional Rural Bank under PragjyoyishT

Gaonlia Bank, Ganeshguri Branch, Guwahati-6 (A copy of the service
Certificate from the employer is enclosed herewith for your kindhﬁ
perusal as Annexure-A) which is 20 Kem, distance from my res;dehcé
Mloi‘Maligaon, Ggyahatéw:yhere‘Iwimwresid'
o minor child a5 welitlis my ladiin
are residing an? yhoﬁﬂﬁkdependequupon me,
5. That %ir, @gw% 0
Sécondary Sghoo'l ’ .' Am%iéx"j;%é
Iifth, about 15 K.m, "d,i;S

{
iR
1]

byl
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i
on), Noy?ﬁ;?uwahati to the standard oé éigss_'
tance from my residence of Maligaon,
1s not possible to look after my child is far from the away o
education/welfare without helping of father for proper guidan
the daily school routine works. Moreover,
respect of my child scheduled to pe held i1
Since there is no any member to look after
in the present station,

so'iy
fithe 0
ce:of C
Annual examination ih,i; - 5?&
n the month of.Marchgzdblg, w{

my child durin gthe days

. D
gg‘fﬂﬁ;‘.’ Io/)&;/itrd.w’l/
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3. That Sir, I am the low paid earning member,since_my o
ailing father-in-law more than 65 years o0ld who has been suffering
from Asthma with Hypotension is still under treatment at the . ! n
Consulting doctor's, so they aFGICan not stay without helping‘brli;tlffﬁ
- "attendent and proper care (A copy of the treatment certificate i
.. from the A,M,A. is éndipsed heréhith for your kind perusal%35'~4xai' jfT

' ' RS B B rnIANC -3 )

. . . o { . i ',’ o
4, That Sir, few months back my husband Shri p . Kalita (UDc) ' &
was transfered from K.V;,Khanapara, Guwahati to KoV, , New Bongaigabd’v,h

in public interest and he was reported fz;‘am?gmgw T
.Bongaigaon on 24-05-2003 in comp liance of‘{Jg”ZH.Q.) ”%Eugﬁiﬁi;i}ae
“order No, F.12-1(D) /NTSUDCL/2003Kv3( Esstt-ITI/ dated 31-3-03 -
Q(“&Opy encloseaﬁgg'Annégureqﬁlfor yod;~;555§‘FE?S;g;ZEYT‘“-f L

: P . .

5. That Sir, since my husband

Just 6 months has been compiéted-
in KV, New Bongaigaon transferred to K.V, Halflohé—(ﬁjét_ﬁzii§7“5155
‘transfer ordeF Noi—F 2-8/{10)/2003-KVS (Estt-I1I1)/ dated 11-12-03
“{Copy enclosed herewith for your readi*;gference as Annexure%@)”

1-12-03 should not have been,
issued as my husband has not yet been completed in tenure period of
- service as per KVS rules, In the mean while my husband made g _ fa.

, -Tépresentation addressed to the commissioner, KVS (H.gizﬁﬂeY‘Delh;

‘. praying for modification of transfer order from K.V./New Bongaigaon

- o KVS, Regional Office, Glwahati op K.V, |

riangaldoi through the S
 Assistant Conmissiongr,_KVS, Regional Office, Guwahati vide Eis Ww
“ulettér‘dated 19n12—2603‘%C&Bf?gﬁgiégéafig%ewith for your reaéy;'%;
: refefencg as Annexurelﬁa(jﬂh?>) |

g
\ :

¢

]
i . '
. oot . '
1 . Y
'
.

i

b, | ",.That Sir, the apprehegsa?nqyas—reflected in the afzref ‘d vl

. v . o - B . R T ' oo

. Tepresentation QPted_ﬂ8¢12-03,nﬁ§xn were of certain request trangfer ! -
/l/éd el CleA § . \ /. .

|
|
i,
|

fwherefiZ%;preSSQd my=pr§bléms;ngrated in the application thérein"j{ _
_ﬁhat my;intéres? mayibéfJGOpaﬁiiéed. ;‘,:_ﬁﬁ S
’ : Lo S A
7o i " That Sir, nbedless to mention here that
Clear that the then p}inCipal'is
‘not difficult to XREgk seek alth
fer order in the intere
issued in thelbehest of

At is manifastxxi
Barrassing my husband for réasoﬂ[
ough stated yto the issued of trans;
st of public but in fact the same has been
Some. vasted interest circle,

8. - That Sir, I came to know frop reliable source that there
2fe 2 (Two) posts fof UNC!'s are ST lying vacant, one in ks

Regional‘qffige, Guwahapi gndrgppthe " .

Region; I post of UBC at K.V, Mangai@oi
~£P§f333§ugiffi) which are convenient for us if you considep my
Prayer at your kind disposal, ‘ |

| - L : | : | o,
. 3 .- ‘ .)W ' [ TR 1
. (-’ | m‘!k/‘/‘m/’. toa '



\ ; ey
‘%o. " That stir, I;w%uld like to draw
Rrovision conta;ned ih Govt.;of India, iinistry of Personnel}'.[ : :;
-gublid GrieVance§Wand/Pﬁnsions O.M. lo, 28034/2/97/Estt, (A)f‘“”?y(j
dated_12—6-1997 8 applicable ,to KV

VS and emphasising need fPf“H 5
posting husband and wifg in a single station and also there being'a

approved by the fifth Centra] Pay Com
the need to'postihdsb‘n& andeife may
in order to unable then to lead a noru
the welfare of the children,

o

mission recomendation rgkarging
in variaoly te posted together
al family life and look after

1. That Sir,

der situation Xxeag Prevailing in Guwahati gs
disturbed area stil] danger to the human life. Besides, I am also.

“facing certain probléms which are beyond my control to solve andﬁg
thus I am mentally disturbed here, "

In view of the aforesaid facts and circumstances I-prayJ

your honour to modify the transfer ordepr from X,V, Halflong to - =
KVS Regional Office, Guwahati or K.V, lMangaldoi (Darrang Dist,) on

onvenient for ys being free'f%om
v

b
any untowards incidence,i IV
poore
(1

Fequest you as a lady employee ;f

Compensonate ground which place is c
bilgtorries or domestic 1ife to avoid

, ]
Therefbre, Elearnestly

kindly to look into the matter pe

- May not be deprived, Néé&less to rention that ir my prayer ié*hot”

. Branted by your food office the applicant will suffer irreparable '

. loss and injury’%s well las I will be put to lots of inconveniqp?e;ﬁ
and numerous domestic.ipr

oblems your kind favour is solicited'jror*h
‘which that act of your. K

indness/I shall be ever reamin Erate ful tq!
' ) .

you, ‘ , L
' Hoping your early éction.is €agerly awaited, -:';ﬁ
1 ;
. Thanking you, ' I
Yours faithfully,
Enclo, :~ As above, ' LT
‘ c MQQA9// '
(Mrs, Mira Kalita
(Bharali) ,
LTS
11 4
S . e sl
' A
Cortific) ta Do trca Gopp ' !

- . I
; t' /%Y%QLéﬁléﬁﬁl "j | L
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your kind attention in’ 4 - oo

- - -

. )
F'sonally as the legal entitlementﬁ .
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‘.; The Principal

',Dlease,

ekL£4_c( /Ooft7 (C>A<»

From :- ir, P, 'Halita
«16/A, Ceniral Gotana, ar,
lialigaon, Guwanati-11,

fendriya Vleal . o
halllon6 N, C, d;lls Y
. S.5.Bs Training Centre,
. _ ‘ !

Sub :- Request for sanctidn of lea
Joinine' time on m2dical ;ro
t 14 .

N
‘

' T
B .
it :

sir,

v f |

1 am to'informljou that I am not i

my duties due to oelf sickness as per reco

Authorlsed Neulcai Att%noent nas advised
rest till my recoverv 0f the ailments,

» 3

’ ‘ g
Therefore, I reqq;st you to Kinuly
conaunctlon with joining time on Fedical G

and fitness certificate will ‘have to be pr

resuming my norwal duties.

This is rtor your Kina inior:sation

Thanging you, .

¥

Copy to . . l

1. The Asstt, ,omm1o81oner rendriva
Regional OLfFCQ sllcnﬁr Region

& ‘Zhe Asstt, Commis 31oner /onurljg

- Regional OfILCe, Guwahatl,lldl’
for his kind 1nfcrmnt10n.

3 /D
-/’\_,-v\‘

Y

A micrure -

LCated 30th Deceaber,2003,

ve in conjunction w1th
und,

n position to renort for
mmendation of the )

2 to take in completely

]

grant me the leave in
Ground. lNecessary sick
oduced as anG wnen

and necessary :ction

tafully,
~ . It

-

LN

( PRADIP KALITA )

Vidrqlaya Swnbatnan,
Tor his wina inforimation

+

Tidyalaya Sangathan,
gaon Cnar‘all, Guwahati-12

(- PR&DIP KALITA )

———— e -
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AYURVEDIC COLLEGE,
GUWAHATI-14

GOVT. HOSPITAL

MEDICAL CERTI“ICTE

: i
gy o . s e an ‘ t
| This is to certify that Sri/Sprti_ /)AA i % kod: #u. [ Cl
o N y ! S : : .
Y, I~ — : 'g‘t."" [y t
RepdiMe =0 OF. D./[-% [Casuaily DR T
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Qa3 e bed Noo e
R M|
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with effect from b i
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He/bne exniicd on__ ! ; time |
s - — —T—.——.X.‘ . —— ——— - s o tr——
due to
. | — e A‘).(t e — -
f .
He/She 1s/ﬁ?/110t fit to resume his/her duties. C‘
| ' i AR
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i . 3
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Nz 28B4/ cr57~Esth. tA)
Governrent of 1ndia

‘ y Ministry of Fersonnel, Fuolic Hrievances % Fensions

AN TR lD&pertwenf cf Heanwnrvl % Training? .

Lo ‘ ' | SN tNew Delhi, the lzth June, 1%%/7.
o, ,

1' . |

|, !
M , ’ . UFFICE thURRNDUM
. o . i ' i

R M e A R e B

! 4 ' .
Hubt Fﬁstan ot husnaLd ‘and wite at _the same station.

' " The und9151gned 18 direcfed to say that on the subpyect
"mentioned above, E@avi. had. ’”*wed detailed quidelines vide .UM
No.28034/7/86-Estt. (A) | dated 5.4.86. The Fiitn Lentral rFay Lom= |
M1ssi0o0n  has now rLuummended ihat not only the existing 1nstrifc-
tions ‘regarding the need tuw post husband and wife at  the sdme
sral:on  need to he reiterated, 1t has also rvecommended that  tne
zecope of these instructions should be widened to 1nciude  ©he
provision. that whereiposts at 'tne appropr:iate level exist in the
organisation at the same station, the husband and wife may i1nvar-
iably ve posted together in order to enable them to lead a normal
family life and look'after the welfare of the children, especial-
ly till the children are 10 yearz of age.

2. .The Government, after considering the matter, has
decided Lo accept this recommendation of the Fifth Central Fay
Commission. Accordingly, it is reiterated that all Ministries/
departments should strictly adhere to the qQuidelines iaid down in *
OM No. 28034/7/86-Estt.(A) dated 3.4.86 while deciding on the |
requests for posting of teshang ana wife at the same
should ensure that such poasting is 1nvariably done,
till their Children are v vears of ane, 1t posts at Lhe approa-
priate level exist in the aorganisation at cthe same station  and
it no adninistrative problems zye exnecizd to
quen-e.

station .
especlally

result as & conse-

3. 1t is further cisrifies that even in caces where
the wife is a government servant, the concession
para < of this O0.M. would bz sdmissible to the Hovi.Servant.

4, These instructicns would be applicaole only t©o  pasts
within the same department zarnd would not apply on appointment
under the Central sStatiing ocheme.

only
elaonrated AN

s A copy ot Lhiz Lrocartnent’s UM No, 28034/7/g6-Estt. (A)
dated 3.4.86 is enclosed far ready reference and guirdance. o
e Hindi version =f the OM iz enclosed. '
. i ! g
* | ed/-
I (Harinder Singhi ,
1 © Joint Fecretary to the isovi.ot Lndia

“ . Tel.No.Z01 1276. -

1. All Ministries /“Departments of the Govt.of lndia. B ‘

2. Department of Numen 2w Zhi1ld Develoapment.

. The Naticnal Commission for Women, ~ ‘
4, Deendayal Upadhy Margq, ' o

ITO, New Delhi.
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IN THE CENTRAL ADMINISTRATIVE TRIBWNAL & o ¢
GUWAHATT BENCH : GUWAHATI ST Y
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. o 3 2
0., NO. " Sk /2004, ¢ N

Sri P,/ Kalita

o's vo Appl:l.cant.

- Versus «
Union of India & Ors.

."J*.‘.“* ReSpondents.

¢+ + IN, THE MATTER OF : |
¢  Written Statement filed by
. The Respondents

-~ AND -

(i  IN, THE MATTER OF : |
The Assistent Commissioner,

Kendriya Vidyalaya Sangathan,
Guwahati Region, Maligaon,
Guwahati - 781012,

4.4 Deponent.’

The humble written statement on
behalf of the Respondents as

follows -

. 1) . That I, Sri S.S, Sehrawat, the |

.. Assistant Commissioner of Guwahati Region being
served with the copy of the Original Application?

{ I have gone through the contents thereofy

contdhLld p/2]

22./08/0%



: develop Vidyalaya as a model school in the

I am competent to submit this Written Statement
mx I am fully acquainted with facts and circum-

stances of the case,

2) " That ihe deponent states the allegations/
averments which is not borne out by records are
denied and not admittedy Any averments/allegation
which is not specifically édmitted hereinafter

is deemed to be deniedy!

3) . That the deponent states that before
controverting the contents of the paras made
in the Original Application it is pertinent
to spprise that K.V.S, is a registered society
undgr the societies Registration Act X of

. 1860 and fully financed by the Govt.' of India

with the objective of (1) +to meet the educational
need of children of transferable Central Govt.
employees including defence personel by provie
ding a common programme of education (ii) to

context of National goal of Indian BEducation,
(111) to initiate/promote experimentation in
the field of education in collaboration with
other bodies like CBSC, NCERT etc.' and (iv) to
promote National Integration.’

contd.l .. p/33
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Further brief facts of the case may

narrated as ablow -:h-»

3.A) Kendriya Vidyalaya Sangathen invites
request transfer applications from the candida-
tes every yearﬁ*- In response to that every
eligible candidates may apply in the prescribed
proforma through the Principal and Regional
Officer,! All these applications are processed
and prioritized as per the entitlements points
through computer;! The priority position so
prepared 1is displayed in the web-site to make
the trensfer system transparent,! The transfers
are effected baSed' on the priority position and
vacancies available at the time of effecting
trensfer as per KVS transfer guidelines in force:l

38) As per Para 5(I) of KVS Transfer
Guidelines a teacher/staff is liable to be
transferred on administrative grownd/exigency
on the recommendation of the Principal and
Chaiman of the Vidyalaya Management Committee
of the Vidyaléya and teacher/staff transferred
so will not be considered for transfer without
completing five years stay at the station to
which he/she was so posted}." Moreso, they can

not seek transfer to the same station from

contd.. ..l p/d
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where he was transferred on administrative
gromnd as per amended clause 18(d)(ii) of
KVS transfer guidelines,!

3.C) In the instant case the applicant
while serving at Maligaon first transferred
to Nirjuli, Arunachal Pradesh on 4.1232000 end
the same order was partially modified to Khana-
para vide order dated 1 6.4,2001, Thereafter on
31.342003 the applicant was transferred to New
Bongaigaon in terms of clause 10(1) & (3) of
' the Trensfer Guidelines circulated on 30:12:99

and amended from time to time on displacgmentﬁ

3.4) - That during his stay at Bongaigaon,

the authority invited for Annual request transfer
for the year 2004=05 on 14.B.2003 stipulating

the last date of submission of spplication to

be 10.1052003 The applicant on the Strength

of the provision of Transfer Guidelines as
classified vide Office Memorandum dated 19.9.02

which is under process;

It is to be mentioned here that before
, circulation of the invitation for Annual request
- transfer the agpplicant made a representation for

.+ trensferring him o Manfjaldoi on L,s7,2003 just

contd .11.3.‘.1 o) /5 4 i



completing three months, which was duly forwarded
by the answering deponent on 16 #2003, However,
his request for transfer to Mangaldoi is under
consideration since the result of Annual request
transfer for the year 2004-05 is under process!

In the meanwhile the applicant is transferred

¢ {to Halflong on public interest on account of

Administrative exigency/Administrative ground
as per KVS Transfer guide line /Rules,’

3.E) That while issuing the transfer order

the Blucation Officer, Respondent No's 3 conveyed

the decision of the competent authority to
transfer to Sri P,' Kalita from KV Bongaigaon
to KV Halflong with the direction to prepare
the draft charge sheet against P,/ Kalita,’

4)  That on receipt of the order dated -
11512,2003 thé Principal KV New Bongaigaon
delivered the same through peon, book serial
No,' 99 dated 16.12,/03 and the reliving order
wder serial No.' 100 alongwith Transfer T.A.
cheque in Advance amownting to Rs.'10,000/-
which was duly encashed by him on the same ciay.‘ﬂj

5) That since his release from the

service and payment of Advance T.A. the applicant

contd ... p/ 6]
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did not join K.V, Halflong instead, from his
residence at Guwshati i.e. Central Gotanagar
Rnyﬁ Qrs,' No. 216/A, Maligaon, Guwahati - 11
filed an application for modification of transfer
to the Commissioner 'thmugh. proper channel and

 on 22.12,2003 another representation was filed

by the wife of the applicant for modification

of the transfer.

6) That thereafter as it appears from
.the Annexure of the O.A. the applicant posted

a letter on 30,12,2003 from Guwahati Addressing
to the Principal K;‘V‘;’V'Halflong seeking sanction
of leave in conjunction with joining time on
Medical grownd,' On receipt of the same the
Principal K.V, Halflong conveyed the same to
the Assistant Commissioner for decision. In

- the meantime the draft charge-sheet was

,, prepar . was Sent to Silchar for service

)

. but as he did not join the K.V, Halflong till

. 19.,1.2004 it could not be served on h:l.m, and

as informed by the Biucation Officer, Silchar
Region it was informed to fhe applicant that
the leave applied for can not be sanctioned
since he was not on the Roll of K.V. Halflong
and it was decided to take action _against

contd iyvs p/ 74



Ve

:-7-

;. Kalita under provision of Article 81(d) of

.+ Hducation Code foi' his wm-authorised absence,

w7 " That the’deponen't; states that as
evident from the Medical Certificate 26.2.2004,
Annexure - G Part, the applicent was suffering
from disease and was under treatment of Ayurbedic
Medical College Hospital Guwahati since 26,12.2003!
He was sdvised rest for three months w.e.fd
26§2.2003 to 2&:3.2004. It was certified that

he was not fit to resume his duty. Accordingly
"the order of issuing notice under Article 81(d)(3)
was communicated under registered cover at his

, . Guwahati residential address,’ But the registered
cover, retumed wn=-delivered with report of "left"
, on the enyelopes . The Assistent Commissioner,

i+ Guwahati Region till 24th February, 2004 was

a—~

not reported of the cause of absence of duty
.y by the applicant and accordingly the Principal
by KoV.. Bongaigaon was asked to deliver the Same

at the last known sddress/his permenent address!

+  That the applicant was served with
. the transfer order on 16.12.2003 vhich was
given immediate effect to be carried out, the
applicant instead of reporting for his duty
and resuming charges at K.V. Halflong hés appro»ached
this Hon'ble Tribunal through this present
application.’ '
contd.., p/8¢
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8) Parawise comment -

That with regard to the statement
made in para 1,2,3,4,5,6,7,8 the respondent reiterate
xexEXiate the facts stated above and further
states that thefe are matter pertaining.tb
service record af the applicant (_~J nothing
is admitted which are not supported by such

record,’

o

9) | That_wifh'regard to the statement
made in para 8,9 and 10 it is stated that the

transfer order was passed on administrative
ground, on the recommendation of the Principal‘
and the Assistant Commissioner and as such \
the respondent states that as explained herein |
end above the transfer order cen not be termed
in any manner irregular and wn-reasonable
Therefore the application being filed with
ulterior motive to defeat the public interest
of the department and to serve the private
interest of the applicant and the saméfliable

to be dismissed with costs.’

. 10) That with regard to the statgments

made in para 11,12,13,14 and 15 it is stated
that the applicant on receipt of the order of

contd.... p/9a
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transfer, availing the transfer T.A. from _
Bongaigaon left for the place of posting but,
due to his illness iﬂ‘rom“2‘6.-1 2,2003 as conveyed
vide letter dated 30,12.2003 he could not joined
which otherwise mean that accepting the transfer
order he intended to join irrespective of the
fact that the applicant and his wife tried to
draw a little sympathyormﬁersonal/family grownd

. earlier by letter dated 18,12,2003 and 22#12,03,

(1) i . That with regard to the statement made
j..n para 16 it is vehemently denied that the

. applicant was not informed anything till

. 3.5.,2004 the date of filing this 0.A. and the
respondent re-iterate the above facts stated
in paras regarding his absence from his residence
without information to authorities which led
to issue notice wunder Article 81(d)(3) for
wn-authorised absence since 16.,12,2003 as such
there is nothing mala fide in further action

, after being issued with the transfer order and

.\ being released from K.V, Bongaigaon.

.1¢12) |, That the respondent begs to meke it

| « EXEREX, Clear that the applicant was transferred
(¢ op Administrative ground and as per the direction
1t ©f the Hepd. Quarter the draft charge-sheet is

contd.,s'. p/10.
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also being prepared which otherwise required his
regional transfer as on earlier occassions while
he was posted at K:V. Khanapara there was such
instance so he was transferred out of the region
on the Administrative exigency. Law is also well
settled that the employer who pays the employee
has the authority to x utilize his services in
the manner as decided by them and as when sSuch
services are to be taken.! The Hon'ble Supreme
Court in a plethora of decisions has laid down
the law relating to transfer of an employee from
, Xdm one station to another or from one office
to enother office, According to the Hon'ble

, Supreme: Court, no. Court or Tribunal should

. interfare in the matter of Transfer unless :

a, i . When such order is made malafide; or

b, .., When such order is made in violation
of any statutory rules; or

c.' When such order is passed by an incom-

petent authority.

Moreever, mere allegation of malafide arbitrari-
ness and unreasonableness will not sustain in
law,! Such allegation must proved by adducing
cogent and irrefutsble evidence. In this appli-

cation, the applicant has failed to show anything

.as such to challenge the order of transfer to be

contd.sosi p/113
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illegal or arbitrary in the x eye of law,! Hence,
the application is liable to be dismissed as
being devoid of any merit}

It is also needless to state here that
the .Hon'ble Supreme Court has repeatedly emphasi-
zed that when an employee is transferred from
one place to another and if there are some
personal difficnﬂ.‘ties arising out of that cause
of fransi‘er, such personal and family difficulties
apd inconveniences are to be taken up by the
employee with the competent authority of the
administration for redressal by way of represen-
tation, because, administration is the best
Jjudge to know about the genuineness and truth
of such difficulties of an employee and as to
v}hether such difficulties are to be considered
o.r not:! It is not for the Courts to go into
such finding of facts and court should not

interfere in such matter.

13) .. That the deponent submits that the
para comment on the Head Quarter is yet to be
received and craves leave of this Hon'ble
Tribwmal to submit further reply in addition
to this reply.

contd.... p/124
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14) That with regard to the statements
made in para X, XI of the application, the
respondents state in any view of the facts and
circumstances of the case and the provisions
of law the applicant is not entitled to any
. . relief whatsoever as prayed for and the applica=-
, tion is liable to be dismissed with cost.' The
interim order dated 5.3.04 passed by the Hon'ble
1. Tribumal thereby directing the respondents to
i keep the order of transfer of the applicant
; ‘in abeyance is also liable to be vacatéd in

the interest of serviced

In the premises aforesaid it
is therefore prayed that Your
Lordships would be pleased to
hear the parties, peruse the
records and after hearing the
. parties and perusing the records
; may also be pleased to dismiss
.. ‘the application with cost/

, - ooty Verification.



<57
"
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VERIFICATION

I, Shri Sunder Singh Sehrawat age about 52 years, son of
‘Shn Harish Chander, Presently working as Assistant Commissioner,
Kendnya Vidyalaya Sangathan, Guwahati Region, Maligaon Chariali,
.Guw&haﬁ-ll do hereby verify that the statement made in paragraphs
1-3B:6/8,9, 112514 are true to my knowledge and those made in

.paragraphs 3c-3F, 4 .7 6 10  arebased on records.

‘ * Arfd I sign this verification on this the 22 nd  day of Maxch.

' Nevember/2004 at Guwahatl.
Place : Guwahati
Date : 22/02/04 - |

DEPONENT



